
CENTRAL ADMINISTRATIVE TRIBUNAL: PRINCIPAL BENCH

Prig in al Lori Jla

New Delhi, this the 9 th day of Februar-y,, LOCU

HON'BLE MR..K.ULDIP SINGH , MEMBER (JUDL)

Sl'iri Bai Krishan

Son of Late Sliri Raghunath Singh
Wori'lng as a.n LDC in the
Ministry of Culture, Youtl'i Affairs and Sjro;-t£,,
D e p a r-1 m e n t o f C u 11 u r- e ,
S |-i a G t r i B h a v a n , N e w li's ]. ii i -1J,. a n cf
R e; s i d i n g a t 3 8 S V i 11 a g e N a g ], o i D o 1 ii i .

"APPLICANT

( B y A d V o c ate: S hi i~ i 8 . R i s hi a n 1

Versus

1 U n i o n o f I n d i, a, t h r o u g h t hi e;
Director of Estates, Dir-ectorate of Estates,
41 h F1 oor " 0" W ing , Ni rrnan Bhavan , New De 1 h i,

2. The Di rector (Estab 1 ishinent) ,
Ministry of Culture, You tin Affairs and Gino-ts,,
( D e ju a r t m e n 1; o f C u 11; u r e)
S h a s t r i B h a v a n , N e w D e 1 In i .

-RESPONDENTS

(B y A d V o c a t e : S h r i R a j i n d e r r-J i s c h a 1)

Q..,„R,JD„,EJl!:,OR,ALl

Tine applicant inas filed tin is OA see hong

directions for quashing of tine impugned or-der' dates!

1,. 2.. 2000 (Annexu re-A-l) issued by tine i-espondents Ic/ying

damages to the tune of Fds 1,46,225/~ , in rcspoct ol the

(Government accommodation bearing No.E-439., Kai'ol Baglu,

Now Delini, on tins applicant on account of unauthoi'i cod

crver stay in the aforesaid Government accommodation whiich

w as G a r lie r a 11 o 11 s d t o In i s fa t In e r

2„ Learuned counsel for tine appl'lfuanL l iar,

submitted that there is no othei" procedure caccpi.; tine

Ft...iL,)lic Premises (Eviction of Unau thorxso'd Occupants) Ar:t,,

19T1 (herei naf tei- referred to as "tine hN Acid')

authorising tine respondents to make recover-y of damagos

Prc.rn the Cove rn merit servant evicted from the (."ovei-nmsn r

accomrnodat i on Learned counsel has also ralif ■■jn no



V
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case of Lt. Col. B.B. Asthana(Retd.) Vs. Union of

India and Others,, 65 (1997)Dellii Law Times i36 wiherein it

h a s b e e n h e 1 d a s u n d e r~

P u b 1 i c P r e m i s e s (E v i c t i o n o f U n a u h o r i s e d
Occupants) Act, 1971 - Pension Act
Section 11 - Gratuity Act - Section 13
Recovery of Damages - Recovery made by
c:. r- d e r s p a s s e d b y A d rn i n i s t r a t i v e /
Quartering Officer - No proceedings tool's'
place under the Act - No Damages
determined and assessed by Authority
nominated under the Act -- Impusgned demand
quashed - Authority levying damages - Not
the Authority under the provisions of law

Petitioner entitled to consequential
rel ief

After referring this, learned counsel submits that the

respondents did not initiate any proceedings under tlie PP

Act and the damages were only determined by the

administrative authority who had no power to levy

d a m a g e s. L e a r n ed co u n se1 f u r then su b m i 11 ed t ha t n o

recovery could be made in p>ursuance of the afore:said

i iTi p LI g n e d o r d e r

2; ,. Learned counsel for the respondents very

fairly submitted that no proceedings under the PP Act had

tal"'en p 1 ace agai nst tlie app 1 i ca111 „

3. Heard both the party and gone through the

records

4,. After going through the OA and judgement

r e 1 i e d u p o n b y the 1 e a r n e d counsel for t ii e a p p 1 i c a n t, I

I ind that facts in the present case are fully covered by

thw afore:said j udgemen t. In the ci rcumstances ti1 e

impugned order issued by the respondents by levying

recovery of damages li^" lerrxng. unforceable is quaedned. .,



\j

5,. In the result, OA is allowed. "! he impugne-

o r- d e r~ date d 12 „ 2 00 0 i s q u a :3 h e d a ri d set a s i d e i i e e v e r

the Department is given a liberty to take appi - opriat'

Act against the applicant,. No costs

(Kuldiqo Singh:
Member(J)


